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Betwean: Date of Drﬂér: 24.?%95.

T.Satyanarayana Murthy

;'- -Rpplica nt.
And

1+ The uirsetor,_ﬁentral Research Instituts

Por Oryland Agriculturs (ICAR),
S5anthoshnagar,

Hyderabad,
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2+ The Senior Administrativa Officer,

Central Ressarch Institute Por Dryland
Rgriculture (ICAR),
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. Hyderabad. . 1 P , %
3. The Diractor General, Indian Council Of l
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Agricultural Research, Krishi Bhavan,
New Dalhi.

...ﬂaapondants.

Counsel for the Applicants

P

s Mr.K.K.Chakravarthi

: Counsal for the Respnndnnﬁs s Mr.N;H.straJ,ﬁr.CGBC'
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L.

o,A,No,goaggs Date of Order:24,7,.95

X As per Hon'ble Shri A,B.Gorthi, Member (Admn,) I

The applicant who 1is working as a Senijor Clerk
id"CRIDﬁq Hyderabad could not attend office on 1b.2.94"
and 18,.4,94 on accoﬁnt of local BANDH observed on those
days, His request to the authorities concerned for treating
him as‘oh Specjal casual leave on those 2 days was rejected,
The applicant tﬁen requested for casual 1eéve on those 2
days but it was stated by the respondents that he has no
C.L. to his credit, He was advised to apply for Earned
Leave (E,L.). He did so but there was no respohse from
the respondents,
|t |
2, Heard learned counsel(both the partieg. Mr.K.K.
Chakravarthy, learned counsel for the applicant states
that the applicant could not attend office on the 2 relevant
dates for reasons beyond his control, The departmental
transport did not Ply and there was éﬁ; 5ther tranSporE;
Borse continranend;
arrangemeqt fo go to the office, Uhder\&hisﬂthe respondents
shpuldfggggéangtioned khe Special Casual lLeave to the

applicant or atleasf adjusted his absence against any

other leave due to the applicant,

3} Mr,N,R.Devraj, learned standing counsel for the
respondents states that he has been duly instructed by the
department in this case and that he had drafteé the counter
affidavit, However, as per instructions there was good
attendence in the re8ponden€s establishments on_those 2

days and the authorities concerned rightly came to the
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To

RILIT

The Directdr, Central Ressarch Institute

for Oryland
Santhoshna
Hyderabad,

The Senior
Cantral Re
Ageicultursg
Santhoshna
Hyderabad,

Tha Direct
Agricul tur
Naﬂ Delhi.

Agriculture (ICAR),
3L, !

Administrative Officer,

earch In&titite Por Oryland
(1CAR),

ar, -

r-General. /Indiﬁn COuncii of
1 Raesearch, Krishi Bhavan,

One copy to Mr.K.K.Chakravarthi,Advocate,CAT,Hyderabad,

One copy to; Mr.N.R.Devraj,Sr.C65C,CAT,Hyderabad .

Dne copy to Library,CAT,Hyderabad,

One spare ¢opy. .
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conclusion that the @pplicant absented on those 2 days
wlthout*reasonable Justificatlon@: ébweVerdthe‘feSpondents

took a lenlent-view cf the matter and were willlng to

1l

adjust the absence of the applicant on those 2 days against

leave dué te hlm ifﬂtﬁére was’ any delay in this regard
&

T e
it was on account of the stubufn attitude ae by the

Y

Lose
appllcant) ﬁW'continulng to agitate that the 2 days absence

"

should be: treated as”opecial Casual Leave or be adjusted

.

‘against some Compensetory leave claimed to be due to him,

4, .- ' It’is further stated.im'the OA that. the applicant
performed Election duty om 1.12.94 and fell sigk on 3.12,94,
He applied for E.L; for 3,12,94 also and:the said request
is still pending with the respondents,

5. From the Annexures enclesed to the OA an impression

“ Q_&M—L

is created that the applicant became somewhat argumented j
i3, Aoy

with his seniors«NEtwithStanding te:say-51nce the department

itself advised him to applw for E.L. and he immediately

did so on 20,12,94 as can be seen from Annexure A-7 to the

OA, it will be just and fair if the respondents consider

the request of the applicant for E,L. on those 3 days, i,e.,

on 10,2.94, 18,4.94 and 3,12,94,

6. In view of the above)the OA is disposed of with

a direction to the respondents to consider the request of
the applicant for grant of E.L, on those 3 days i.e, 10.2.94,
18,4.94 and 3,12,94 and pass fecessary orders thereon as
early as possible and in any case within a month from the

date of communication of the order,
7. OA is Jrderedaccordingly at the admission stage

““%;Tg}GakTQE)

Member (Admn,)

Dated: 24th July, 1995 47
( pictated in Open Court ) ﬂ T~

D>
>d Covdel

itself with no order as to costs,
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